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Undertakings (Nation) Bill

[Shri Vasant Sathe)

We say we are a State which wants
to defend the rights of the down-
trodden and the weaker sections.
That is our pledge to this country.
‘What fault have these workers com-
mitted? What crime have they com-
mitted? They have served these
mills. Thesq are their whole life’s
savings. You are not only the son of
a worker but you have spent your
life in the struggle of the working
class, Has the worker got any bank
balance? Has he got any assets kept
aside, except his provident fund? He
has no savings, he has no dividends.
he has no shares, and anything of
that kind at all. He elies only on
his provident fund, or gratuity. I
am glad you said that gratuity you
will consider, that is, for the entire
service. But bear with me, your
officers are misleading you. It is not
fair 1 should say. Under the gratuity
Act the entire service will be taken
into consideration under the defini-
tion. That is why they have allowed
you that concession, Yet, the posi-
tion is, you will not be able to give
gratuity because you have put it in
the last item, part II of this Schedule.
After paying everything if there is
something remaining, then only gra-
tuity will come in. Do you know
the calculations made? 1 will show
case by case. I don't want to go into
details. You see the item of 57.50
takh¢ for Rai Bahadur Bansilal Abir-
ehand Mills which you have provid-
ed,
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MR, C'HAIRMAN‘ The Bell is bEinz
rung.

Now, there is quorum. Mr. Sathe
will coritinue.
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18.37 hrs.

CONTEMPT OF THE HOUSE
MR. CHAIRMAN: 1 have an an~
nouncement to make.

_ Hon, Members, I have to inform
the House that today, at about 12-2§
P.M., a visitor calling himself Saten-
derjeet Singh, son of Sardar Suren-
dra Singh, attempted to enter the
Visitors' Gallery of Lok Sabha after
getting his pass checked at the check-
ing post. A Watch and Ward Assist-
ant of the Lok Sabha Secretariat on
duty near the Visitors’ Gallery Gate
asked him tg declare the belongings on
his person. He noticed something
bulging out in his coat pocket, On
search, it was found to be a glass jar
containing some explosives attached
to a fuse and crackers. The said
visitor immediately took out a dagger
hidden on his person and attempted
to assault the Watch and Ward Assist-
ant. However he was overpowered
by the Watch and Ward Assistant
with the help of other Watch and
Ward Assistants, He was taken into
custody by the Watch and Ward Offi-
cer, This is a serious matter. 1
bring it to the notice of the House for
?&uéh action as the House may deem

t

SHRI H, K. L. BHAGAT (East
Delhi): It is a very serious mafter,
that is, somebody trying to enter
Visitors Gallery with explosives. I
would like to know the name of the
person who had msued the pess. This
is the _product of the atmosphere
which is being created in the country.

MR, CHAIRMAN: The name of the
dponsoring membér is Shri D. S.
Pradhan, (Iptenupﬁms).

DR HENRY AUSTIN (Ernakulam):
Sir, it had been stated earlier that
when Members jssue passes sufficlent
disctefion shouldsbe used. to find ‘ous
whether the visitor is a genuine one
or not. I would like to know whether
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in this case, whosoever Member has
issued the pass, he tried to use this
«discretion or not,

™R  CHAIRMAN: So far as the
wuestion put by Dr. Austin is concern-
«d, I think, we all have been intimat-
«ed 'by Lok Sabha Secretariat that we
take responsibility for every visitor
we sponsor. So, this must have been
done in this case. (Interruptions).

SHRI P. M, MEHTA (Bhavnagar):
‘Some hon. Members have brought
‘the name of Shri Jayaprakash Nara-
yan. It will not be allowed to go on
record. If they want to bring Shri
Jayaprakash in this matter, I would
=ay it is pre-planred. (Tnterruptions).

I may make it clear I do not want
to make any allegation but if any
allegation is made without probing it
properly that is not right, The whole
issue should be referred to the privi-
leges committee. How can they bring

in the name of Shri Jayaprakash
Narayan?
wt a1y Tw ufgeare (Hewg) o
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Bir, I wanttomkeaaﬂﬁhuﬂon
1o you..

SHRI NARSINGH NARAIN PAN-
DEY: (Gorakhpur): Sir, nobody has
mentionéd the name. Mr. Chairman,
Sir, it is the duty of the Chair and
‘the Lok Sabha to take cognissnde of

‘it. .
&

THE MI WORKS AND
HOUSING AND BRATAMENTARY
AFFAIRS (SHRI K. RAGHU ‘RA-
MAIAH): Thepdkqn. Member says
that nobody has mentioned the name
.of Shri Jayaprakash Narayan,
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MR. CHAIRMAN: I Mr. Mehta's
submission concerms the name of
Shri Jayaprakash Narayan, I can
agsure you that I have not heard that
name being mentioned and other
Members also say the same thing. So,
will you kindly stop from making
further submissions and allow the
motion to be moved?

SHRI PM. MEHTA: Sir, I want to
make a submission further. This is a
very serious matter, In the last
session gome Congress Member issued
a pass to one individual and this inci-
dent happened. These are very serious
things and therefore, it is a direct case
of preach of privilege and therefore,
this matter should be referred to the
to the Privileges Committee for a
thorough probe.

SEVERAL HON. MEMBERS: No,
no.

SHRI P. M. MEHTA: Who was re-
sponsible for this incident? This
should be probed into,

SHRI B. R. SHUKLA (Bahraich):
Sir, no further probe is necessary.

,SHRI ERASMO DE SEQUEIRA
(Marmagoa): Sir, this is an extreme-
ly serious matter causing concern to
the entire House. I am sorry you have
come to the point that the name of
parties and the name of persong is
mentioned. I think the name of B.L D.
was mentioned, I am sorry that this
has happened, Thig is a matter of con-
cern to the entire House. So let wus
forget what has been said to this mo-
ment. .

We should also begin recording our
great appreciation for the watch and
ward' §taft’ who have défie a véry very
good job, And, let the Minister move
his motion.

SHRI K. RAGHU RA'MAIAH: 8ir,
I appreciate the sentiments expressed
in favour of the great work done by
the watch and ward staff. I am sure
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[Shri K. Raghu Ramaiah]
the whole House will join the hog.

Member in applauding their services .

to the House, But, sir, in other res-
pects, this is a serious matter and I
think it should be non-controvercial
because all of us are interested in the
sanctity and dignity of the Hoyse, In

accordance with the. previous practice -

of this House, I beg to move:

“This House resolves that the per-

son calling himself Satenderjeet

Singh, S/o0 Sardar Surendra Singh,
who at 12-25 hours today attempted
to enter the Visitors' Gallery 'of
Lok Sabha with explosives and a
dager hidden on his person and
who whep, asked to declare his be-
longings on his person attempted to
assault a Watch and Ward Assistant
of Lok Sabha Secretariat on duty
near the Visitors' Gallery gate with
the dagger and whom the Watch
and Ward Officer took into custody
immediately, has committed a
grave offence and is guilty of the
contempt of this House”

“This House further resolves that
without prejudice to any other action
to which he may be liable under the
law, the sald Satenderjeet Sinh be
sentenced to rigorous imprisonment
till 8 PM. on Friday, the 20th
December, 1874 for the aforesaid
contempt of the House and sent to
Central Jail, Tihar, New Deihi.”

SHRI P. M. MEHTA: Sir, this is not
sufficient. The entire matter -should
be probed into properly by a Parlia-
mentary Committee because the whole

ouse iy interested as to who is at the
root of all these things that took
place and, therefore, a Parlimentary
Committee is absolutely necessary,

This is not enough and this is not
sufficient.

ft gwn wx weww (W)
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SHRI DINEN BHATTA-
CHARYYA (Serampore): I have
no grouse against the Minister

of Parliamentary Affairs who has
moved this motion for our acceptance,
I do agree with what he intends to do.
But my point is that the security
starts from the very gate outside. He
has been caught here. This is taking
place repeatedly—I do not understand
how. I know of several boys coming
from the Calcutta (West Bengal) area,
They have been searched throughly
and they feel insulted. But I do not
know. Sometimes they are caught
just in the gallery. How can they pass
through this long way where so many
security people are there? Why don't
you accept the proposal for an inquiry
into this matter to find out how this
is taking place?

Not only that. Some people com-
plain against some actions of Govern-
ment. May be that is a reason why
this is taking place. So what is the
objection in accepting Shri Mehta's
suggestion to set up a committee to
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find out why agsin and again this is:
taking place? In this short time, this
is the fourth incident ghat is. taking
place, So why not come forward with
that proposal: alsg?

SHRI ¢. M. STEPHEN (Muvathu-
puzha): To inquire into what?
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PROF. NARAIN CHAND PARA-
SHAR (Hamirpur): The motion is
before the House and the whole House
is considering the problem. There is
therefore no need to appoint any
parliamentary committee to consider
this question. The House should be
asked to give a decision on the
motion. We express our appreciation
of the Watch and Ward staff and we
condemn this kind of attitude on the
part of an irresponsible young man.
The motion has been put forward by
the hon. Minister of Parlimentary
Affairs and we can decide on it. There
is no need for a Parlimentary Com-
mittee,

MR. CHAIRMAN: I am told that
Mr. D. S, Pradhan has sponsored this
visitor and if he is here in the House
and wants to give any personal ex-
planation he may do so—he is not in
the House,

1s it necessary that we should give
more time to this motion? As the
House knows it is a subject on which
every Member can have a minute or
two. It is for the House to decide.

We are racing agaist time, so far
ag legislative business is concerned.
So, let us dispose of this quickly,

17 hrs.

.SHRI C. M. STEPHEN: Sir, I move
for olosure of the discussion,

MR. CHAIRMAN: I will sllow two
or thrée members one minute each
and they put it to the vote of the
House.
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EHRI S, M. BANERJEB (Kanpur):
I am surprised that thiy incident has
occurred and I condemp this. Three
days back a friend of mine, Shri
Nariawalda, a charteted accountant
from Bombay, who is the Vice-Chair-
man of the Al India Chartered
Accountants Association of India, came
‘to Delhi and he got a pass through
me to watch the proceedings. He was
asked to remove his ghoes and then
‘his socks and .in that way he was
humiliated. When he protested to
me, I asked him to take it with good
humour. When there are such strict
security arrangements I do not know
how anybody could possibly enter
with a bomb or a dagger the gallery
ror even the approach to the gallery.

MR. CHAIRMAN: The information
which 1 have received is that he was
apprehended outside the gallery, at
the doors,

SHRI S. M. BANERJEE: We are
not against taking stringent measures.
.From today onwards I know that there
‘would be a rigorous search of the visi-
“tors and so no self-respecting person
“would like to come here. Already
‘there are so0 many restrictions, Now
the passes are issued only for one
hour. When our relations or friends
come to see us the only things we
-could give them .are a passg for the
‘gallery, a tin of ghee and a cup of
‘tea, So, instead of merely putting
-s0me resirictions on these, I would
‘Tequest you to kindly have a probe
‘ihto the matter. Why are people
doing it? How rould we prevent - it?
We bave to consider alj these aspects
I will con¢lude by sayihg that the
~search should not be so rigorous as to
give the feeling of humilitation, as it
happened’ in the case cf my friend,
'8Shri Narialwala,

DR. HENRY AUSTIN (Ernakulam):
Sir, I fully supiport the motion moved
by the hon. Minister of Parliamentary
Affairs. While supporting the motion
I would like to say that this incident
~cannot be viewed in isolation, All of
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us know that reactionary fordes, in
conjunction with extremist forces and
others, are not interested in the order-
ly tunctioning of democratic institu-
tions. They say so openly. They are
on record saying that 10 lakh people
will gherrao Parllament... (inter-
ruptions) You may say anything, but
it is a fact...(interruptions) You
may shout anything but 1 will not
yield until I have had my say. So,
please listen to me... (interruptions).

First, therefore, let us cungratulate
the watch and ward staff for having
detected 'it. . Because, we want the
business of the Hoyse to be.conducted
in an orderly fashion. I agree with
some of the hon, Membors of the
opposition that we should tighten the
security measures. In fact, this point
has been discussed here earher also, If
gome members feel that this was
detected only in the gallery, whereas
it should have been done much ear-
lier, let us have some checkposts out-
side also.

As regards this matter, the person
was detected outside the Gallery, not
inside the Gallery as some Members
tried to make it out. Let the security
be tightened outside so that adequate
protection may be given to Members
and we work without fear.

I would, therefore, say that this
problem has to be viewed in all its
totality. No Parliamentary Committee
is pecessary. .The Speaker himself can
do it or the General Purposes Com-
mittee is there—all party leaders are
there—and we can discuss the matter
and take adequate measures.

@ T (g1%) : gt o,
dax w1 WAt A A A e wEw @
3% %7 g f0w 7t 3 §, Afww &
WY & wgaT Srga § e g few W ¥
) T & qTT § AT 8§ WY HAAE
qGaT ARy § ;. gw @l afead
7% & ¥ oF szer & Teawa FAW OF
are &Y 5 frar ar gwar @ 1 WAT
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SHRI P. G, MAVALANKAR (Ah-
medabad): Mr. Chairman, Sir......

SHRI VAYALAR RAVI1: Sir, I move
a closure motion,

MR. CHAIRMAN: Mr. Mavalankar,
there is a motion for closure.

SHRI P. 'G. MAVALANKAR: Let me
make a submission, I want to help
the House.

warafa wgRE : gAT ATIEwT
o, s Ay wewfa 2§ @ fes
e w A dwovw

ot g wow waf (Iwlr) : wTaE,
NuzTeA g, ag feeeitm 1 Afea
W vl wm oA oW Y R
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T & AR F A wgy v § o ag faegw
wed § | gl aW @ a<g ¥ wenr
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qTT W AT & W T 8T @EE SW
TR wemEi dAwA §1 & wmga
£ v o oo # qn wfafs wmft T

NOVEMBER 26, 1974

the House: 312

" St w4 ot 7 1% AT s i

FALATH ﬂ‘imﬁ‘wﬁ‘-ﬁa‘mfﬂw
mm’rqz'nrmwaitm L&

MR CHAIRMAN: Now, 1 put the
motion to vote..

SHRI P. G. MAVALANK&R' On a
point of order, Sir.

SOME HON. MEMBERS rose—

MR. CHAIRMAN: How long will it
go on like this?

SHRI P, G, MAVALANKAR: I have
a point of order, Sir. I am not speak-
ing on the motion. In all sincerity, 4
am on a point of order, 1 am not en-
tering into the merits of the Minister’s.
motion at all

My point of order is this, that when~
ever such unfortunate and serious
occasions arise, why should any Mem-=
ber either on the Government Benches
or on the Opposition Benches sudden-
ly go into the motives or allegations?
That is what makes everything 1m=-
possible and time-consuming. My.
point of order is this. Whenever any-
person is caught, whether he is caught.
in the gallery or before he entered
the Gallery—after all, the Watch and
Ward people are doing their job ex~.
tremely carefully, with tremendous-
difficulties; there are all kinds of.
difficulties; that is a serious and deli-
cate job—, once we are seized of the-
matter by arresting somebody who is,
guilty, then the House expects the
Minister of Parliamentary Affairs or
the Government to come forward with.
a motion gaying what kind of punish-
ment should be given for the offence-
caused, and 1 would like the Govern-
ment, through that motion, to tell this.
House what precisely was the infor-
mation available about the offence,
who was the offender.....

MR, CHAIRMAN: Perhaps you were
not in the House. That has already
been reported and the motion is ak-
ready before the House.
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SHRI P. G. MAVALANKAR: My
point ig this, It may be 'X’ or ‘Y’ or
“Z'. But why should we bring in here
Government or Opposition or other
unnecessary details? We should not
do that. The House must get full in-
formation as to who the men was,
what was his background, etc. Let
1ug not bring in the name of Mr, Jaya-
prakash Narayan and his supporters
«or opponents in this debate.

gt fogfa faw (|faget) -
wamfa oft, 939 CF AT TG IFET
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T arT s ard 1 T wgrar g
arfegy 1wt ot & WY gE@E WO F
gy @ g, A gadq FAOE )
MR. CHAIRMAN: I shall now put

the motion to the vote of the House.
The question is:

«Thig House resolves that the
person calling himself Satenderjeet
Singh, S/0 Sardar Surendra Sinogh,
who at 12.25 hours todsy attempted

wear axgr war faw @ s ogd
¥z 16 arara #1 Aifer & gz § qaigr
TET |

et @ o & fe oy gfew ar
g &1 W AT IE 4T qfeor
e qg TN FT qqY1 AT AT FEG
xrd gET qaT7 f5 @ & dro F
foasr g & 7 wwdifas gra & ar
sufeqis AW §, 9g @19 FETC WEA
oAT 7rfgd | Ffsw ow g § qar
guar g o se & g wifow &
gifaariz 7 gar 1, $E 7 war &,
T FEY AT qemr & widt daw §
qEET TGT | gagfa o, siw o 99
cafffen ¥ | wofed arw gar ¢ v
g s e s g g

to enter the Visitors’ Gallery of Lok
Sabha with explosives and a dagger
hidden on his person and who when
asked to declare his belongings on
his person attempted to assault a
Watch and Ward Assistant of Lok
Sabha Secretariat on duty near the
Visitors' Gallery~ gate with the dag-
ger and whom the Watch and Ward
Officer took into custody immedi-
ately has committed a grave
offence and is guilty of the con-
tempt of the House.”

“This House further resolves that,
without prejudice to any other action
to which he may be liable under the
law, the said Satenderjeet Singh be
sentenced to rigorous imprisonment
till 6 P.M. on Friday, the 20th De-
cember, 1974, for the aforesaid con-
tempt of the House anq sent to Cen-
tral Jail, Tihar, New Delhi.”

The motion was adopted. i
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